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IN THE CENTRAL AD%INISTRATIVF TRIBUNAL
ALLAHABAD BEMNCH % 2 '

Pated,Allshabad, This 18th DecembeQZoob

CORAM : Hon'ble Mr. S,K.I.Nagvi, Mdgmber (J)

* original Application No.441/98-

Lalita Devi
wW/c Late Shyam Narain R,0..H.No.514

- Bajlv Nagar, Mahaviran, Nagra Jhansi
- i3 ; 5 - :
e o a2 00 %.ppliCa")t

 Counsel for the applicant ; Sri R.K.Nigam
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1. Tmion of India through the General
Manager, C.Rly. Mumbal CST

2. Divisional Railway Mahager, C.Rlﬁ.
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Jhensi, U.P.

v sesseee IRespondents

counsel for the Respondents : Sri A.K.Géur

ORDER (operni Court)

Prayer ﬁéj'Smti.Lalita Devi W/O Lte Shyam Naiéin

has been refused &ide Annexure-1 merjtioning that the
Casual Labour Card througﬁ whicﬁ Lade Shyam Narain

secured service benefits was a forged and therefore the
applicant Smti.Lalita Devi cannot bg provided with an
appointment on compassionate ground on therdeéth ot . her
* husband on 18,5.i992. The'appiicant has impugned this
orcer dated 5.12,1997 mainly onAthe grouhd that this is
only to harass ner whefeas it was vilrtually approved by;’

the Headquarter, : : : 'ijkg

Respondents have contested the cdse,

It is gquite evident from the pleadin%aand Annexure=

thst after having submitted this allegedly bogus Cas;
Labour Card late husband of the applicant worked in
Respondents' establishment fore mor% than a dec%@e”

was provided service benefits on’th% basis ofvthgas
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allegation has been raisd
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fe of the deceased reques

ssionate ground. I do not

Annexure-1 can be sustained and +H

(0.2.441/98)

bd only when the
sted for appointment
£find that the impugned

quashed

le same is

accordingly and the Respondents ?re directed to re-

examine the case within 4(four) ménths'from the date

of communication of this order and

order,

cost.

O.,A, 1s decided accordingl}
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